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calling-attention-notices, but I have
not called any Congress Member.

Shr‘i Kapur Singh: I merely wanted
to bring it to your notice.
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Shri Tyagi: I have given g calling-
attention-notice about Mr. Chou En-
lai's statement, and you were good
enough to have accepted it

Mr. Speaker: That question is to be
dealt with separately. I have made
enquiries. I cannot tell him just at
present what happens to that. I shall
decide that. He will know that after
some time.

12.22 hrs.
PAPERS LAID ON THE TABLE

STATEMENTS SUOWING ACTION TAKEN
8y GOVERNMENT ON ASSURANCES, PRO-
MISES AND UNDERTAKINGS GIVEN EY
MINISTERS

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Sinha): I
beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertak-
inge given by Ministers during the
wvarious sessions shown against each:

(i) Statement No. T—Fourth
Session, 1963 (Third Lok
Sabha) [Placed in Library,
see No. LT-1103/63)

(i) Supplementary Statement Wo.
IV.—Third Session, 1962-63
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T!_lird Lok Sabha) [Placed in
Library, see No. LT-1104/63].

(iii) Supplementary Statement No,
IV.—Second Session, 1962
(Third Lok Sabha) [Placed in
Library, see No. LT-1105/63].

(iv) Supplementary Statement No.
IX.—First Session, 1962
(Third Lok Sabha) [Placed
in Library, see No. LT-1106/
63].

(v) Supplementary Statement No.
VIIL.—Sixteenth Session 1962
(Second Lok Sabha) [Placed
in Library, see No, LT-1107/
63].

Shri S. M. Banerjee (Kanpur):
May I submit one thing about this
item? When Shri K. C. Reddy was
replying to the debate the other day, he
gaid that he had submitted the state-
ment showing the licences etc, to the
hon. Minister of Parliamentary Af-
fairs. We have received one such
statement. I want to know whether
that is an exhaustive one, or whe-
ther there is another statement still
to be circulated by the hon Minister.

Shri Satya NarayanSinha: I can-
not say offhand. I would just make
enquiries and let the hon. Member
know.

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sipha): On behalf of Shri B. R
Bhagat, I beg to lay on the Table—

(i) a copy each of the following
Notificationg under section 159
of the Customs Act, 1962 and

section 38 of the Central
Excises and Salt Act, 1944,
making certain further

amendments to the Customs
and Central Excises Duties
Export Drawback (General)
Rules, 1860:—

(a) GSR No. 530 dated the
30th March, 1963,

(b) GSR. No. 531 dated the
30th March, 1863,



9193  Election to Committee

[Shrimati Tarkeshwari Sigha]

(c) G.SR. No. 598 dated the
6th April, 1963

[Placed in Library, see No. LT-1108/
63].

(ii) a copy of Notification No.
G.S.R. 532 dated the 30th
March, 1963 containing Corri-
gendum to G.S.R. No. 101 dat-
ed the 19th January, 1968,
under section 159 of the Cus-
toms Act, 1962 and section 38
of the Centra] Excises and
Salt Act, 1944,

[Placed in Library, see No. LT-1109/
63]

(iii) a copy each of the following
Notificat'ons  under section
159 of the Customs Act, 1962:

(a) GSR No. 533 dated the
30th March, 1963.
(b) G.SR. No. 569 dated the
28th March, 1963,
(¢) G.SR. No. 570 dated the
29th March, 1963.
(d) GSR. No. 891 dated the
30th March, 1963.
(e) G.SR No. 599 dated the
6th April, 1963.
(f) GSR. No. 600 dated the
6th April, 1963.
[Placed in Library, see No LT~
1110/63].

12.24 hrs.
ELECTION TO COMMITTFE

ArL INDIA INSTITUTE OF MEDICAL
ScIENCES

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): On be-
half of Dr. Sushila Nayar. T beg to
move:

“That in pursuance of section
4(g) of the All India Institute of
Medical Sciences Act, 1936, the
Members of Lok Sabha do proceed

APRIL 11, 1863

Demands for Grants 9194

to elect, in such manner as the
Speaker may direct, one Member
from among themselves o serve
as a Member of the Ail India Ins-
titute of Medical Sciences, subject
to the other provisions of the said
Act, vice Shri U. N. Dhebar re-
signed from Lok Sabha.”

Mr. Speaker: The question is:

“That in pursurance of section
4(g) of the All India Institute of
Medical Sciences Act, 1956, the
Members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, one Mem-
ber from among themselves to
serve as a member of the All
Indja Institute of Medica] Sciences,
subject to the other provisinns of
the said Act, vice Shri U. N Dhe-
bar resigned from Lok Sabha "

The motion was adopted.

12,25 hrs,

*DEMANDS FOR GRANTS-<contd
MiNIsTRY oF MINES AND JUEL

Mr. Speaker: The House will pow
take up discussion and voting on De-
mand Nos. 78 to 80 and 136 relating
to the Ministry of Mines ang Fuel for
which 5 hours have been alloited.

Hon. Members desirous vf moving
their cut mot'ons may send slivs to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move.

Demanp No. 78—MINISTRY OF MINES
AND FUEL

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2278,000 be granted {, the
President to complete the sum
necessary to defray the charges
which will come in course of pay-

*Moved with *he recommendation of

the President.



